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IN THE CENTRAL ADMINISTRATIVE TRIJ3TJNAT. HYDERA3.fl RPNCH AT, HYDERAT3AD 

O.A..NO. 

Date of Order: 6/7-93 
Between: 

1. Divisional F.3ilway M-.nager, (w) 
South central Railway, Secunderabad, 

Permanent T'Yay In r-rctor (con) 
S.C. Rly, Secunderabad. 
Chiefl Signal Inspector, 
Signal & Telecomunication D3partznent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

P. 
presiding Officer, Labour Court, 
Narayanaguda, h.P. Iiyderabad. 

Respondents. 

For the hpplicantsL Mr.N.i:.Devraj, sc for Rlys. 

For the Respondents'.. 	 •0 

CORNIs 
THE HON' J3LE Mn.JUSTICE V.NEELAtRI RAO VICE CHAIRMAN 

- I 	 AND 

THE HON EBIJE MILP .T .TIRWENGADhM I NEFIBEE.( nrai) 
The Tribunal made the folladng Order:- 

Admit. The operation of the order dated 11-3-2 

in C.M.P.No. 	.3 /BJs suspended until further orders. 

Issue notice to the Respondents. 

hi 

Post the Case on 6,9.93. 

To 
The Divisional Railway Manager (B.G) 8CR1y, Secundérabad. 
The Permanent Way Inspector (con) S.C.R]-y. Secuncierabâd. 
The Chief Signal Inspector, Signal & TelecOrniluflication 
Department, S.C.Rly, Secunderabad. 

4 6 The Presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
One copy to Ilr.N.R,Devraj, SC for Rlys. CAT.Hyd. 
One copy to Mr. 
one spare copy. 
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IN THE CENTRAL ?.DViINISTHATWE TEIBUNAL 
MYDEPABAD BENCH AT HYDERP.BAD 

THE HON'BL.E ?4R.3t15T1'CE V.NEELADRI RAQ 
VICE CHaIRMAN 

AND 

-THE HON'BLE M4ABRTY ; MEMBER(kD) 

AN 

THE 	'BLE 14.T .CHMIDRASEIUiAR REDLY 
/ 	 I 	

MEMBER(J) 

THE HON'BLEMR.P.T.TIRUVt4N¼.n_: 

Dated : 617 /-1993 

I 	0 RDER/JUMZ1Tn 

0.A.NO. 

twep. 

Admitted and Interim direction 
issued 

AlIkWed 

Dispsed of with directi/ 

Disnhi\ssed 

Disrnised as withdrawn 

Dismised for default. 

RejecteW Ordered 
No ordei\ as to costs. 

-as--. tNt " 
çC 

1" k"1 t 
tiM 1L 

11 

U 

pvrn 




